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This case hag come before

me today as the D .
. is not available.epuw Registrar ’

. Applicant by Mr, MM

ﬁ?ne present for the reSpéigg:g:‘
Mr, Sudeme clarifies that Mr, Ats
olding the brief for Mr, P.M ‘
Pradhan, has some‘personél .

difficulties and hence he is'08tlfm
ence
to be present today, he is

By consent adjourned t '
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gPrll 1989 for reply and furtggg X
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-~ | Date : 3/4/1989.

| : Mr,Mohan Sudame, Advocate
for the applicant,
™M <. KW appears
s s * Mr,S5.R., Atre, Advocate for

’)S o) dpr>£J&y{rtﬂ Mr.P.M. Pradhan, Cofinsel appears . ~
e e .pﬁi(mx&‘ for the Respondents., He has filed - X

\ X S a reply today and serveda copy of

N s veedHe— the same on the advocate for the

Cviide Aadee &3 r)eh. applicant.

Since the reply has been filed
%5 - in the matter, The matter has
=73 ) ready for hearing, Housver it is
10/2)29 - _ not possible to fix hearing in the
near future on account of other old
pending urgent matters. This matter:
is nouy kept on Sine-die list, !
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At the time of fixing the date
of hearing notice may be issued to
the Respondent No.4. Notice may
also be issued to the advacate for
the applicant, '




Per Tribunal %/\/l [ 79
- As per direction of the Hon'ble Vice
) . 3 ' Chairman datec 22,1,93, the matter
| . is taken out from Sine-die listn
i | - Fixed for final hearing on i/)[g
W’NO& AAssue notices to the parttes as per
" order dated . 3(/1/11 [f("l .
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